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DATED T1S iE 12T'-I NOJEIYBER, 1986 

Present: Hon'ble Shri C. IRamakrishna Rao, Member ( J) 

Hon'ble Shi L.H.A. Rego 	 Member 	)(R) 

APPLICATIONT NO. 143/86(T) 

Sri P. Solemn, Ticket No. 2360, 
Major, Progressrrafl, Foudery, 
S.C., R.dly orkshop, Hubli, 	Applicant 

(Shri P.M Goulay, Aivocate) 
Vs. 

Ri1way Board, by its Secrtary, 
Railvay Bhavan, New Delhi. 

Deputy Chief lechanical Engineer, 
S.C. Rail ay Workshop, Iubii. 

Sri. Md. Inrahim, Major, 
Senior Clerk, S.C. Railvay, 
Workshop, Hubli. 

G.K. Kuikarni, Senior Clerk, 
S. C. Railay orkshop, Hubli, 

C.N. Joshi, Senior Clerk, 
S.C. Rail ivay Workshop, Hubli. 

Padrnappa,Major, Senior Clerk, 
S.C. Ril ay '.'orkshop, Hubli, 

S.f. Hirernath, Major, Senior 
Clerk, S.C. RiJ:ay \Jorkshop 
Hubli. 

S.G. Patil, Senior Clerk, 
S.C. Railvay VOtkshOp, Hubli. 

V.B. Sabale, fHjor, Senior Clerk, 
S.C. 	Workshop, Hubli. 

The Chief ersonnel Officer, 
South Central Pail-ys, 
Rail Nilayarr, SECU'Tf.,RABAD, 
Andhra Pradesh. 	 Respondents 

(Shri Sreerangaiah, Advocate) 

The apnlication has come up for hearing befoie 

this Tribunal today, Member (AJI) made the following: 

0 . . .2/-. 



ORDER 

This is a 'crit petition filed in the High Court 

of Judicature, Karnataka, under Article 226 of te 

Constitution of India, v,,hich has been transferred to 

this Bench under Section 19 of the Administrative 

Tribunals Act, 1985 and renumbered as an Application. 

The prayer of the a1'licant inter alia is to declare 

the impugned order dt. 24/25..1977 (Exhibit E) 

issued by the second respondent, holding in abeyance 

his promotion to HSK—I (Riv BP) in the boiler shop, 

as lso the order dt. 29.9.1977 (Exhibit L) issued 

by the same rt spondnt posting him as Pregressiran 

in the foundry shop in the Progre's V!iog of the 

Production Control. flrganisato'i (n) 	illegal 

and void, 
.1 

2 	The facts of the case are briefly as follows: 

The applicant was appointed as a Khalasi in the South Central Raliw 

Jurkshop (c!1<siap, fur 	t at Hubli on 4.9.1a52 in the 	OF, 

- 	Shop. The ort-hop bes separate shops Or shop floors) for various 

trades ejch s illwriqht, iachirie, Boiler, uiagon, Carriage Building, 

)aithy, Paint, Triaming etc. and is under the overall administrative 

control of the Deputy Ch!f Nochanical Engineer)  which post is now 

upgraded and designated as Additional Chief iviechanical Engineer, who 

is the second respondent in this Case. 

3. 	in order to help coord5nat.c efficiently Various aspects such 

as, planning, inspection and :irOgresS, the t!orkehop has an orgenisation 

known as the Production Control urganisation (Pco) with three distinct 

wimie for each of these aspects. Th posts in these wings are fi1 led 

inby inviting volunteers from the shop floor of the respective trades 

and subjecting them to the required tests to assess their suitability 

for sel:ction. 
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Progress Wing as a S Lore Issuer I. in the pay scale of 	(0-60 

revised to . 80-11 0. The venue of promotion then available to 

them in the Progress Wing was as follows: 

Post 	P 

- 
Storernan 

Store 'ssusr II 
105-135 

Caretaker 

Store and Iool Kaoper 	110-180 

Prograseman Grade I 

Progress Chaser 	130-300 

Prooroseman Credo II 

(iv) 	histry 	 150-240 

On 1.3.1876 however, this channel of promotion came to 

be rev edas folloi. Thora aas a bifurcation in the above 

channelfruia the posts of Caretaker and Store end Too?,  keeper, 

into the ministerial cadreuiith the promotional channels as under, 

in that cadre. 

Fost 

Senior Clark 	 130-300 

Hood Clerk 	 210-300 

(iii) 	Chjf Clerk 	 350-475 

0. 	Consequent to this change in the ch:;nncl (bifurcetiun) 

of proeotion (1) the post of 5tore and Tool K-acper was redesLnat::c 

as ketrarial Clerk in the pay scale of ra.i 10-100 (unravised) and 

the seniority of tha incumbents in this post, was integrated with 

those in abe ministerial cadre to help regulate their proanbion 

in thit cadre; and (u 	he Prar'ssan Grarca I (pay scale 

1 10-180 - unrevisod) end Prunrrss:an, Grade II (pay scale 

- unrevisect) were allotted trdos and shops in the 

POd and tbL Shop floor and allowed to advance in their career, 



An c:tMorj a 	r tis: r • In the noe;:ml nourse, ha applicant 

would have advanced in his career not in the ministerial radra, 

accordnqao the chart indicated in Exhibit A, but only in the 

Prouress :Jing of thu PCO. 

7 	In :*1r Progr:ss Jinm, volunta:rs were invite: prom the 

shop floor, only in me lowe a Lr:: 	of Store Issurr I in The pay 

scale of a, 80-110 (unrovised) and they could adv nce in ioir 

- 	 career, only ni tbiri the Progress ina. Artisan staff in an 

- 	 j: scale hidher than a. I 05-1 35 (unrevisod) was nob allowed to 

enter the Prooruss ding. 

B. 	In their letter dated 2?.4.103 (Exhibit o) the Reil':ay 

3oord laid uwn the proceuru and pri nciplJs (Guidnlirios for short) 

to ha followed by all 	l'ja\'s in rasp ct Lf the workshop staff 

employed in tho PCA•  These Guidelines ore rsprocJuced below in 

tote, as thry h:w: a crucial bearing in this casn 

"P0: Seniority of workshop staff employed in Producatiun 
U roan i s t ion. 

Reference correspondence rash int with your roplims to 
Boards letter of avon o. dated 22.2.1961. The Roard 
have considered the matter ct great length and deciOed 
that here in after, the under mentioned procedure and 
principles should ho followed on all Railways, in 
respect of workshop staff employed in production 
organis tion. 

All posts in the Production Control Organisabion 
viz. Planning, Progress and Inspection including these 
already created should be treated as ox—cadre posts. 

The trade or trades from which the staff will ha 
drawn to fill the posts in the Production Control 
Organisation should o sp:cifically indicated. 

ciherc more than one trade is indicated against a 
particular ox—cadre post in the Production Control 
Urganisation only these staff on the shop floor 
belonging to the trade from which the ob is rapuired 
to bE: filled at the time will he considered eliqitle for 
thu ex—cadre post. 

Every workshop employ:o will be borne on the 
seniority list of the particular category on the shop 
floor and will have a lien against a post in the shop 
flo or. 
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will be retained in tht organi tion for 3 to 5 depend.in , 
upon the exigencies of service. ihey will be allowed to 
return to the parent shop cadre earlier than 3 years only 
on proriotion. 

2. 	Some of the Railway administrEtiuns have appresnrad 
difficulties trens?errin 	he staff from the shop floor 
to the produci;ion Control LJrganisat.ion. The board desire 
that transfers may he rre'de only as and when opportunities 
arice for promotion, 

7, 	The board have considered the points raied by the 
but desire that the bove principles end 

procedure should 1,0 

9, 	The following are some of the important features of these 

Guidelines, in so for as they are relevant to this case: 

(i) All posts tn the three :JJjfl]5  of the PCO inclusive 

of those already created, are to be treated as ex—

cadre posts. 

Every cJnrkshop employee will be corns on the shop 

floor and he will maintain his lien against a post 

in the shop floor, 

The selection to posts in the higher grades in the 

PCU, would not in itself entitle an employee for 

consideration for the higher grade posts on the 

workshop floor, unless he is regularly selacteW for 

that grade on the shop floor. As and when an employee 

reverts to the shop floor, he will 

mosi ti on in the cadre of the shofl 

10. 	The staff working against the posts in the PCO prior 
catagorised as 

to the decision to treat them as ex—cadre posts, wasLhelow: 

Those transferred from the shop floor to the PCU1  

with their lien retained on the shop floor. 

Those transferred from the shop floor and absorbed 

2mntlin the PCO and 

Those recruited 	to the PCO either from the 

open market or by transfer from other Railways or 

otherwise who have not been allotted a trade earlier, 

../_ 
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11 • 	In the case of the staff working in the Planning and 

Inspection incs, implementation of these Guidelines was easier. 

than in the case of the Progress Wing, as they already hald trades 

and their seniority was maintained in the respective shop floors. 

In the case of the Progress Wing, however in contrast, there was 

neither trade nor shop floor position. W hue these Guidelines 

appear to have been implemented with fair expedition in the case 

- 	 of the Planning and Inspection Wings, a fairly long time is seen 

to have elapsed in giving effect to them in regard to the Progress 

Wing. The principles and procedure outlined in the Guidelines are 

seen to have been extended to the Progress Wing,as late as on 

21.7.1986 (Exhibit C) in accordance with the directives of 

Southern Central Railwny Headquarters,through their letter 

dated 23.10.1975. The modalities were spelt out in the form of 

a Circular issued on 21.7.1986 (Exhibit C),issued by the second 

respondent (referred to as Circular I, for short) which was to 

take effect from 1.8.1976. The relevant portion of this Circular I 

is extracted below, to facilitate reference: 

"Subject: Filling up of posts in PCO (production 
Control Organisation) Progress 'Jung. 

3oard vid:3 their letter No.ENG 59 SR 6-22 dated 
22.4.63 enumorated the procedure and princieles that 
are to be followed in respect of piannina progress and 
Inspection wings of the Production Control Organisation 
on Workshops. The Planning and Inspuction wings were 
covered by these instructions. Ihe extension of this 
to Progress wing has jeen in correspondence for quite 
some time. Vide their letter No.P.608/Nech Workshops 
(Pco) dated 23.O.75, S.C. Railway Headquarters gave 
directive that the Board 1s instructions should be not 
implemented without any further delay. 

dccordingly the following further course of 
action is decided for the Progress Oroanisation wing 
of Hubli shops for implementation from 1st Mugust 1975. 

1(a) MaterialChe,juelKeeere Takers, 
Material Clerks and Adrema Operators: 

These posts along with the present incUmbents 
will be transferred from Progress Wing to Non—
Personnel Branch. These staff will seek their 



further pronotion in Non—personnel branch only. 
The inter—se seniority of the staff wing to non—
personnel branch will be based on their date of 
entry into their respective corresponding grades, 
for the positijn as obtainina as on 1.8.76. With 
the implementation of the above mXfiad avenue 
charts for Nan—Personnel branch shall be as shown 
in IAnnexure-1. 

I (b) 	With the above transfer of posts and 
incumbents from progress wing to Non—personnel 
branch, the .instructions of the headquarters office 
vide their letter No.P.135/GAR/Clerks of 9.1.1975 
regardincl upgradation of 22 posts of non—Personnel 
branch will be ivan effect to. (This benefit 
being available to the existin staff on the non—
Personnel branch side as well as to those being 
transferred from Progress wing to non—Personnel 
branch, depending upon the inter—se seniority 
enumerated in para 1(a) above. 

ii (a) - jgçjressman, ProgressrnanLR, Char:temanMJ 
C a re man 

The posts of all Progresemen including Leave 
Reserve Prorjressmen, Chargenen 'F' and , 	in the 
Progress wing will be allotted separate trades (shops) 
as was done in respect of planning and Inspection 
wings. The present incumbents of these posts will 
be treated as coming under Item-7 (c) of 8oard's 
instructions dated 22.4.1963 referred to above. 
These incumbents will be asked to give their choice - 
one or more for allotment of trades (shops); the 
choice of the incumbents for particular trades 
(shops) will be matched with the tradewise (shopailse) 
distribution of the above posts. For this purpose 
the seniority of the staff in respective grades and 
the order of priority of their choice will form the 
basis. Though every effort will be made to allot 
trades (shops) as asked for by the incumbents in 
their choice, it may become necessary for Dy. ChE/U8L 
to allot trades (shops) othar than what is asked for, 
to individual employee concerned. 

ii(b) Employees already empanelled purely for 
progress wing prior to 1.8.1976 and not promoted 
shall be given preference for filling up of future 
vacancies in the higher grades of Progress wing 
subject to the condition that the trades (shops) 
now being allotted to the enployee already ompanelled 
matches with the trade (shops) of the vacancy 
occuring in the hi her grade, and such vacancies 
ocoured during the currency of the panels; otherwise 
the unoperated portion of the panels shall be deemed 
to lapse on the date of oxpiry of the panel. 

i(c) 	Once the trade shop is allotted, the inter—se 
seniority of the present incumbents of the Progress 
wing in these posts vis—a—vis the staff on shop floor 
in the shop concerned will also be fixed taking the 
date of antry in the corresponding grades for the 
position as obtaining on 1.8.1976 as the basis. 

r 
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ii(d). 	The piasont incumbents in those posts in one 
progress wing will also be given the option either to 
seek further promotion in progress wing only or on the 
shop floor—cum—progress wing. The inter—se seniority 
mentioned in pora—ii(c) above will be the basis on which 
promotion are made in the progress wing in the future. 

StafF who opt to seek further promotion on shop 
floor—cum—progress wing will be jiven training for a 
period of 3 months on the shop floor and will be suitably 
trade tested wherever necessary if necessary extendad 
training will be yien at the discretion of DY.CE/UE3L. 

Such of the Progressmen, Chargoman 'P' and 
Chargomen 8, who are already serving in the Progress 
wing as on 1.8.1976 and who are transferred in the same 
grade to shop floor based on their option shall continue 
to enjoy the same rate of pay as they are drawing in the 
progress wing at the time of their transfer. Their 
further promotions will, however, depend upon their 
position in combined seniority in the shop floor and 

will be governed by normel Conditions such as selection, 
passing trade test etc. 

The present incumbents of Vlaterial Clerks, 
etc/LR Proqressmen shall be lyon the option either 
to remain in their respective present posts or ask for 
change to the other category viz. LR Progressman/ 
Nateriel Clorks etc. Such option shall be entertained 
and accomeocjeted to the extent possible. 

ii(h) 	il options once exorcised shall be final. 

iv 	In future, staff from shop floor cadre will be 
eligible to be transferred to the progress wing on the 
basis of Seloction/Seniority—cum—suitability either in 
their own grades or in the higher 9rades in accordance 
with the normal rules as are being observed in respect 
of Planning and Inspection Wings." 

12. 	The employees who opted for the shop Floor—curn—Prograss 

Wing, were to undergo training for a period of 3 months, on the 

shop floor and then trade—tested, to assess their suitability for 

the new trade opted by them. 

131 	according to Circular I, the applicant come to be 

proaoted as HSK—I in the Boiler Shop, for which he had opted and 

his pay was fixed with referance to his position in the shop floor 

and not to the pay he drow as Progreseman in the PCD. 
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Under his Circular dated 1.d.177 (xhibjt i) (Circular II, 

for short) the second respondent, after review, souht to correct 

with reference to his Circul.r I, the error in 	princip1ein 

regard to fixation of seniority and pay,in respect of the category 

of Progressrnen, who had opted to go to the shop floor from the 

Progress ding. Ihe principle so corrected in Circular II, was as 

follows:- 

3taff who have given their option to go back to the 
shop floor, will have to accept the position on shop 
floor which they would have come to occupy but for 
their transfer to the PCO." 

It was further clarified in Circular Ii, that the 

Progressmen on going back to the shop floor, would draw pay t the 

rate which they would have drawn hut for chair transfer to the 

Prriqress .nq of the PCO. In the liaht of this clarification, a 

fresh option was called from all concerned by 17.9.1977, making it 

clear that if no option was exercised by that date, they would be 

deemed to have opted to continua us Proqrassmen in the Progress 

ding of the PCO. The applicant however failed to exercise his 

option anew and consequently he was deemed to have opted to continue 

in the Progresa ding of the PCU. 

Jo have examined carefuiJy the rival contentions as aleo 

the material ;laced .heforo us by either side. The learned counsel 

for the applicant contends, that the applicant was confirmed with 

effect frei 1.3.1972 as Progressnan in an ex—cadre post in the Proar IC 

ding of the PCO and therefore he is entitled in law to be considered 

for promotion on this basis. Occording co him, it is illegal and 

unjust, that the applicant should be required to retrace his promot 	p 

de novo in the shop floor for which he had opted) from the lowest 

post of Khilsi, uhioh would result in stagnation in nis career. He 

submits that thu lien of his applicant continued in the workshop and 

his seniority in the shop was to ho protected, after he volunteered 

to go to the Progress dinq of the PCO. He further pleadsthat at tha 

time of issueof the Uuidclines the applicant was already working 

../ 
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in the Progress Wing of the PCO and he was given the option to 

go back to the workshop, in the same position which he had occupied 

in the PCO,, in the same manners  as the persons in the workshop go 

to the PCO in the position corresponding to that held by thefl in 

the worksop. He tierefore submits that the applicant having ban 

proiotd as HSK.-Iis entiLled to hold this post in the workshop. 

The counsel for the applicant submitsq that the option 

given by the applicait in accordance with Exhibit C was final and 

whilo xerctsing this option it was clearly guaranteed to himthat 

the position held by the applicant in the PCO *ould be protected. 

According to him, this optii.,n once axarcised, had become final 

in law and could not he cancelled. The counsel alleges,that the 

Guidelines were implemented far too balatedly—namely, after 13 years—

in the case of the Progress Wing of the PCO and as a result, the 

applicant had to stagnate in the PCO,whereas the employees in the 

workshop marched ahejd. He points out that the plight of the 

applicant was aqgravated,by giving him only national promotion in 

the ministerial cadre from 163 to 1967, as he was treated as 

- 	 Proqressman, while respondents 3 to 9, who were junior to him and 

were his colleagues in the post of Store Issuer in the same stream, 

progressed in the ministerial cedro. 

The learned counsel for the respondents in refuting the 

above contentions, states that initially the applicant was given 

seniority in the shop floor (for which he had opted) erroneously, 

with reference to Exhjjit C, with referance to his seniority as 

Proyressman in the Progress Wing of the PCO. This error was later 

rectified by Circular II on 2.g.177, the gist of which has been 

given earlier, and fresh options were invited from the concerned 

employees. The applicnt, however, did not exercise his option 

according to Circular II, on account of which he was deemed to 

have opted to continue in the Progress Wing of the PCO, 
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I B. 	The Guidelines issued by thu aailway E3oerd applier2 O 

all 	liwayS end ware the basis on which the socand respondent 

had to Jssua instructions in respect of the staff under his 

administrative control. It is apparent thac the instructions 

issued by him in his Circular I in this regard, were at varianso 

with these Guidelines, wherein it was clearly stabd that selection 

to posts in the hi her tirades  in the PCI], pould not in itsnlf, 

confer on an enployeoe.ny right for cunsideration for the higher 

grade posts on sin workshop, u .Less he was sa.ul-ely selected 'u_ 

thjt trade on the,  hop floor. is was also oxplisitly st ted in 

the uuiie iines,tnet as and when an employee reverts to the shop 

floor, ha would ra ourt to his due position in the cadre of the 

shop floor. The seconD respondent had patently errared in 

Circular I by deviating from the tuidelinas issued by the Railway 

Load for all Pailucys, in respect of fixation of seniority uno 

pay of the employee, on his retUrn to the shop floor from tje 

PCO. This error was, howovor, leter corrected by hliu in Circular IL 

19. 	Tha following points are material for decioinq the 

case of ta uepli.cant. rho Railway Board had in their Guidelines 

dated 22.'4.1963, declared tho posts in all the three ]Jines of she 

PCCJ as ox—cadre posts. All chase posts were allotted trades and 

were to be filias in)by inviting volunteers from the shop floor 

from the rosrective trades. The lien of the employees selected 

and posted against huaa posts was retained in their respective 

parent shops as admitted by the counsel for the applicant. The 

applicant case within the purview of the category specified in 

pare 7(a) of the Guidelines, in respect of the staff already 

working against posts in the PCU, prior to the decision taken 

to treat the posts in he PCi] as ax—cadre poets. This category 

related to staff triisferrod rrom the shop fleer to the PCi] who 

had choir lien retanad in their parent shop floor. The applicant 

is seen to have willingly opted for the shop floor position when 
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option was called for under Circular I. hccording to the 

Guidelines, the opulicant was to be restored to his position 

in the shop floor which he would have occupied but for his trans-

for to the PCO. To begin with, the applic ntarroneously 

assigned seniority according. to Circular I, in the shop floor 

as HSK-II Progressnian in the PCO, hut this error was later 

recbifird by thu second respondent in accordanCo with Circular II 

issud cy him. 

20. 	The seemingly pathetic picture depicted by he couns:el 

for the pJli2ant Lht on poiri hack to the shop floor, his 

client was assi3ned the position as a Khalasi, in the lowermost 

rung of iha ladder in 173, from which he had entered the PCO 

as lon back as in 152 and that he was required to retrace his 

career step by step, all over uu.in, is clearly make-Lelieve, us 

in actuality, the applicant was assigned a position in the shop 

floor, which he would have attained but for his transfer to the 

PCO and his pay was fixed accordingly. Thereby, the applicant 

neither suffered pecuniary loss nor even loss of status. If 

at eli, the coplicent did not have career satisfaction in t 

PCi) in which he had volunteered to serve, nothing prevented him 

to represent promptly to the concerned authority, for his 

repatriation to his parent shop floor on which he had maintained 

his lien. The counsel for the applicant has not, brought to our 

notice that the epplicent bestirred himself in this reqard but on t 

the contrary we sea that the apolicant continued in the PCU for 

long,without deour, 

21 • 	In v.iew of this position, the applicant on return to 

his parent shop floor on exorcise of his option, ahera he had 

nuintained his lion, cannot have a leqitirnate claim for protection 

of his seniority and pay, with reference to the ax-cadre post 

held by him in the Progress iing of the PCO, withaut having 
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severed his lien on his parent shop. Since he had not severed 

his lien on his parent shop, he was well aware that sooner or 

laterhe would have to return to his parent shop from the Progress 

Wjng in the PCO. This being the case, whatever benefit was secured 

by the applicant in the meanwhile, during his tenure in the PCO 

by way of career advancement with corresponding emoluments, could 

only be regarded as of a fortuitous nature, on which the applicant 

cannot legitimately caitalisefor protction of his seniority and 

- 	 pay on return to his present shop, where he held his lien. Besides, 

this would be invidious to other employees in the shop floor 

and cause them grve injustice in their career for no fault of 

theirs. 

The counsel for the applicant reiterated before us 

that the applicant was confirmed with effect from 1.3.1972 as 

Progresoman in an ex—cadre post in the Progress Uing of the PCO 

and therafore he is entitled in law for protection of his seniority 

and pay, on his going beck to his parent shop according to his 

option. 	ccordirig to Fundamental Rule 12(b),a Government servant 

cannot be appointed substantively to two or more permanent posts 

- 	 at the same time. uie are not clear as to how and for what purpose 
4 

the applicant could have been confirmed in an ox—cadre post (which 

presumably was not permanent) in the Progress Jing of the PCO 

and that too, when he had not severed his lien in his parent shop. 

This violates the above Fundamental Rule and therefore cnnot 

confer any benefit on the applicant as pleaded by his counsel. 

The second respond'nt, as exulained earlier, corrected 

the error in Circular Iby issuing Circular II wherein he had 

invited fresh option from the employees concerned by 17.9.1977, 

among whom was the applicant. rho applicant however failed to 

exercise this revised option arid therefore in terms of Circular II 

was deemed to have opted to continue in the PCU. The second 



-15— 

respondent was well within his rights to rectify the error in 

his Circular I, as one wrong did not justify another—injuria non 

excusat illiuriam. In the above circumstnces, bhe applicant 

was therefore rightly deemnd by him to have opteri to continue 

in the PCO. 

	

24. 	The grievance of tho applicant that he was denied 

the avenue of promotion in the ministerial cadre in the NPB, while 

his juniors were allowed, is prima fade nottenable, as having 

been promoted to the grade of Progressrnan on the crucial date 

namely 1.3.1976 9  when the channels of promotion came to be revised 

(bifurcated) as explained earlier, the applicant was not eligible 

under the scheme to opt for NPB. 

	

25, 	We are told by the counsel for the respondents that on 

review, a fresh option was iven to the staff of PCO, inclusive 

of the Progress Wing in qccordance with the revised directions 

dated 13.9.1984 of the Hailway Board, keeping in view the incentive 

element of special pay of F5.150/— per rnensem. We are also told1  

that the applicant was given the ben fit of istion,which q 

his own volition he exercised, to better his career prospects 

in Boiler Trade as Rivetter BMP. As he was already promoted 

as Progressman Grade Iin the pay scale of .38O-56O on 22.2.1982, 

in the PCO, he was transferred on 1.11.1985 to the Boiler Shop as 

HSK—I Riv. BMP, in the pay scale of s.38D-56O (revised) for which, 

he had already been trade—tested and declared suitable. The 

counsel for the respondents further submits, that the applicant is 

since transferred as Inspector Gr.I PCtJ/UBL with effect from 

6.8.1986 in the pay scale of .38560 (revised))  in which post 

he is now serving on a munthly salary of F.515/—, 

I 
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26. 	In the light of the above facts and circumstances, we 

find that no injustice has been caused to the applicant as alleged 

and that the action taken by the respondents in this ca, is in 

accordance with law and the Guidelines. The application therefore 

fails and we dismiss the same. No order a 	o costs. 

(L.H.a. Req) 	(Ch. Ramakrishna Rac 
Iornber (1i)(R) 	tiesber (Jii) 
12.11.1986 	12,11.1986 
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Suitable staff from shop floor cadres will be 

eligible to transferred to the Production Control 
Organisation on the basis of a selection/seniority—
cum—suitobllity of thor in their own grades or in 
higher grades in accordance with the normal rules 
govornieg the promotion of non—gazetted staff. 

The selection to posts in the higher grades in 
Production Control Organisation ujuld not in itself 
give to an employee any right for consideration for 
the higher grades posts on workshop floor, unless he 
is regularly selected for that grade on the shop floor. 
As and when an employee reverts to the shop floof' he 
will revert to his due position in the cadre of the 
shop floor. 

Staff already working against posts in the 
Production Control Organisation prior to the decision 
to treat the posts in this orgcnisatiin as ex—cadrs 
posts fall under the following categories. 

a) Those transferred from shop floor to Production 
Control Organisation and retain their lien on 
shop floor. 

5) Those transferred from shop floor and absorbed 
permanently in production control organisation. 

c) Those recruited directly to Production Control 
Organisation either from open market or by transfer 
from other 1ailway or otherwise who have not been 
allotted a trade earlier. 

Fur the purpose of Promotions in future: 

1) Staff falling under category (a) above will be 
deemed to have been on temporary transfer to the 
Production Control Organisation. Their original 
seniority will he taken into account in determining 
their cosition on the shop floor which the employees 
would have continued to occupy but for their transfer 
to the Production Control Organisation. 

ii) Staff foiling under category (b) above will be given 
option to accept the position on the shop floor which 
they mould have come to occupy but for their transfer 
to the Production Control Organisation. In case they 
do not exercise their option in favour of transfer to 
the shop cards they will be considered for prorotion 

/ 
	 along with others to higher grade posts in the 

Production Control Organisation only. All things 
being equal, such staff will be given preference at 
the time of fillinq up of ox—cadre posts. 

iii) 	Staff falling under category (c) above he allotted 
a trade offer of the Mechanical Depot not lower than 
of Administrative rank. Such staff will also be 
given an option for being absorbed in the shop cads 
arid will be treated in the same manner as staff 
falling under category (b). 


